
REGISTERED 

CENTRAL ADMINISTRATIVE TRI8WAL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated : 4 OCT  1988  

APPLICATION NO. 	 •6 

W.P. NO.  

Applioantisj 	 Respondent(s) 

Shri 'V. Batye Naik 	 V/s 	The Director General, Dept of Posta l  

To 	
New Delhi&2 Ore 

1. 	Shri V. Satys Naik The Post Mastor General 
LSG Postal Assiatant karcbetaka Circle 
Bantwal P.O. Genalote 	560 001 
Dakehina Kennada District 

The Senior Superintendent of Poet Offices 
2, 	Shri S.K. Srinivaean Puttur Division 

Advocate 	. Puttur 	574 201 
No. 35, Above Hotel Swegath Dekahina Kannada District 
tat 	aifl, Gandhinegar 
B8nqalere - 560 009 	 . • Shri M.S. Padmarajaiah 

. Central Govt. .Stng Cunaal 
3. 	The Director General High Court &iilding 

psrtment of Poets 	 . Sangalore - 560 001 
New Delhi - 110 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by.  this Tribunal in the above said application(s) on 	229..8 

ol 

DEI'LTY REG TRAR 
Encl 	As above 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

DATEO THIS THE ELEVENTH DAY OF NOVEMBER 1988 

Present : Hon'ble Shri Justice K.S. Puttaswamy 	... Vice—Chairman 

Hon'ble Shri P. Srjnivasan 
	

Member (A ) 

REVIEW APPPLICATIONJ NO.101/88 

Y. Batya Naik, 
.LSG Postal Assistan%, 
Bantwal P0 (O.K.) 

(Shri S.K,Srinivasan 

V. 

The Director General, 
Department of Posts, 
New Delhi — 110 001. 

The Post Master General, 
Karnetaka Circle, 
Bangalore-560 001. 

The Senior Supdt of Post Offices, 
Puttur Division, 
Puttur 	57 42Q1 (DK)  

Applicant 

Advocate) 

Respondents 

This Review Application came up for admission today before this 

Tribunal. Hon'ble Vice—Chairman made the following: 

OR D E t 

In this application made under Section 22(3)(f) of the Admini—

strative Tribunals Act, 1985 (the-Act)the applicant has sought for a 

review of our order made on 22.9.1988 dismissing hiE application 

No.216/88, in which he had sought for a direction for payment of 

difference of pay and allowances from 30.11.1983 to 28.5.1985. 

2 	On an exaninatjon of One of the questions that .arose for 

/ \• 	
1- 

	 decision viz, whether the application made by the applicant in 

/ 	 ..A No.216/88 was in time or not, we have dismissed the application 

f 	 h1ding that the application was barred by time. 

b 
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3. 	Shri S.K.Srinivasan, learned counselfor the applicant,' 

contends that every one of the findings recorded by us on 

the question of limitation suffers from a patent error and 

justifies a review under Section 22(3)(f) of the Act read 

with Order 47 Rule 1 of the Code of Civil Procedure. 

	

4, 	We have perused our order. 	We will even assume that 

every one of the reasoninos and concltisions reached by us 

on the question of limitation are erroneous.' 6ut.—..then also 

the same will not constitute a patent error to justify a 

review under Section 22(3)(f) of the Act read with 

Order 47 Rule 1 of CPC. 

On any view of the matter there are no grounds to 

review our earlier orders. 

In the light of our above discussion we hold that 

this application is liable to be rejected. We, therefore, 

reject this application without notice to the respondents. 

VICE CHAIRMAN 	 (A) 
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